
State Vs. Naim 
FIR No. 195/2018 

PS Kashmer Gate 

U/s 379/328/411/34 IPC 

07/06/2021 
File taken up today on on interim bail applications u/s. 439 Cr.PC of 

accused Naim. 

(Proceedings Convened through Vidco Conferencing) 

Present: Sh. Anil, Ld. Addl. P.P. for the Statc (through V.c.). 

None has joined the procecdings via vidco conferencing on behalf of the 

accused. 

Ahlmad is absent. 

None has joined the proceedings through video conferencing on behalf of 

accused even on the last date of hearing i.e. 24/05/2021. 

In the interest of justice, I am not passing any adverse order on account of 

non-appearance of counsel for the accused. Last opportunity is granted to counsel for the 

accused for appearance on the next date of hearing. 

Put up for consideration on the aforesaid bail application on 17/06/2021. 

Issue notice to the IO for the next date of hearing. 

Order be uploaded on the website. 

(Vijay Shanker 
SJ-05, Central District 

Tis Hazári Courts, Delhi 
07/06/2021(A) 



FIR No. 113/2019 

PS Sadar Bazar 

U/s 324/307/34 IPC 

State Vs. Vinect @ Mohit @Nanga 
07/06/2021 

File taken up today on interim bail applications u/s. 439 Cr.PC of accused 
Vineet @ Mohit Nanga 

(Proceedings Convened through Video Conferencing) 

Present: Sh. Anil, Ld. Addl. P.P. for the State (through V.C.). 

IO has not joined the proccedings through V.C. 

None has joined the procecdings via video conferencing on behalf of the 

accused. 

Ahlmad is absent. 

There are two interim bail applications filed on behalf of the accused. 

None has joined the proceedings through video conferencing on behalf of 

accused even on the last date of hearing i.e. 03/06/2021. 

In the interest of justice, I am not passing any adverse order on account of 

non-appearance of counsel for the accused. Last opportunity is granted to counsel for the 

accused for appearance on the next date of hearing. 
Put up for clarifications/consideration on the aforesaid bail application on 

19/06/2021 
Issue notice to IO for the next date of hearing. 
Order be uploaded on the wcbsite of the Delhipistrict Cost 

( Vijay Shalkar)
ASJ-05, Central District

Tis Hazari Courts, Delhi 

07/06/2021(A) 



FIR No. 113/2019 

PS Sadar Bazar 

U/s 324/307/34 IPC 

State Vs. Vineet @Mohit @ Nanga 
07/06/2021 

Pile taken up today on interim bail applications u/s. 439 Cr.PC of accused 

Vineet @ Mohit @ Nanga 

(Proceedings Convencd through Vidco Conferencing8) 

Present: Sh. Anil, Ld. Addl. P.P. for the State (through V.C.). 

1O has not joined the proccedings through V.C. 

None has joined the proceedings via video conferencing on behalf of the 

accused. 

Ahlmad is absent. 

There are two interim bail applications filed on behalf of the accused. 

None has joined the proceedings through video conferencing on behalf of 

accused even on the last date of hearing i.e. 03/06/2021. 

In the interest of justice, I am not passing any adverse order on account of 

non-appearance of counsel for the accused. Last opportunity is granted to counsel for the 

accused for appearance on the next date of hearing. 

Put up for clarifications/consideration on the aforesaid bail application on 

19/06/2021. 
Issue notice to IO for the next date of hearing. 
Order be uploaded on the website of the Delhi District Sourt. 

Vijáy Shankar) 
ASJ05, Central District 
Tis Hazari Courts, Delhi 

07/06/2021(A) 



CNR No.DLCT01-002080-2015 
SC No.150/2021 

FIR No.266/2014 

PS Chandani Mahal 
State Vs. Fareed Ahmed 

07/06/2021 

File taken up today on the interim bail application u/s. 439 Cr.PC for the 

period of 45 days of accused Farced Ahmcd. 

(Proceedings Convened through Vidco Conferencing) 

Present: Sh. Anil, Ld. Addl. P.P. for the State (through V.C.). 
None has joined the proceedings via video conferencing on behalf of the 

accused. 

Ahlmad is absent. 

None has joined the proceedings through video conferencing on behalf of 

accused even on the last date of hearing i.e. 28/05/2021. 

In the interest of justice, I am not passing any adverse order on account of 

non-appearance of counsel for the accused. Last opportunity is granted to counsel for the 

accused for appearance on the next date of hearing. 
Put up for consideration on the aforesaid bail application on 19/06/2021. 
Issue notice to 1O to for the next date of hearing. 
Order be uploaded on the website of the Delhi-DistrieCour, 

Vijay Shankar) 
'ASJ-05, Central District 
Tis Hazari Courts, Delhi 

07/06/2021(A) 



FIR No.168/2020 

PS Sarai Rohilla 
Us 392/394/397//34 IPC and 25/54/59 Arms Act 
State Vs. Billey @ Billa 

07/06/202K 
File taken up today on the regular bail application u/s. 439 Cr.P.C filed on 

behalf of accused BilleyBilla electronically. 

(Proceedings Convened through Video Conferencing) 

Present: Sh. Anil, Ld. Addl. P.P. for the State (through V.C.). 
None has joined the proceedings via video conferencing on behalf of the 

accused 

Ahlmad is absent. 

In the interest of justice, I am not passing any adverse order on account of 

non-appearance of counsel for the accused. 

Issue notice to the IO for the next date of hearing. 
The aforesaid bail application of the accused be put up for consideration on 

17/06/2021. 

Order be uploaded on the website, 

(Vijay Skankar) 
ASJ-05, Central District 
Tis Hazari Courts, Delhi 

07/06/2021(A) 
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Bail Application No. 1295 

FIR No. 415/2015 

PS Kotwali 

Us 395/412/365/1 20-B IPC & 25/54/59 Arms Act 

State Vs. Maan Singh 

2021 

File taken up today on on interim bail applications u/s. 439 Cr.PC of 

accused Maan Singh. 

(Proceedings Convened through Vidco Conferencing) 

Present: Sh. Anil, Ld. Addl. P.P. for the State (through V.C.). 

1O SI Satish Kumar is present (through V.C.). 

Sh. Gaurav Singhal, Ld. Counsel for the accused (through V.C.). 

Ahlmad is absent. 

Original order-sheets, bail application and reply not received from bail 

Section. Only photocopies of the same have been received from bail Section. 

Bail Section is directed to place on record the original order-sheets, bail 

application and reply before the next date of hearing. 

Counsel for the accused secks time for further clarifications in respect of 

maintainability of the present interim bail application. Heard. Request is allowed. 

At request, the aforesaid bail application of the accused be put up for 

clarifications/ consideration on 10/06/2021. Date of 10/06/2021 is given at the specific 
request and convenience of counsel for the accused 

Order be uploaded on the website/ 

Vijay Shankar) 
ASJ-05, Central District 
Tis Hazari Courts, Delhi 

07/06/2021(A) 



FIR No.221/2015 

PS Karol Bagh 
Uls 302/392/394/397/342/411/34 IPC 

State Vs. Ajay Kumar Jha 

/2021 

File taken up today on the application u/s. 439 Cr.P.C. of acused Ajay 

Kumar Jha for grant of interim bail. 

(Proceedings Convened through Video Conferencing) 

Prescnt: Sh. Anil, Ld. Addl. P.P. for the State (through V.C.). 

Sh. Jata Shankar Mishra, Ld. Lcgal Aid Counsel for the accused Ajay Kumar 

Jha (through V.C.). 

Ahlmad is absent. 

Addl. P.P. for the State and counsel for the accused seek further time for 

clarifications in respct of the present bail application. Heard. Request is allowed. 

At joint request, the aforesaid bail application of the accused be put up for 

clarifications/ consideration on 10/06/2021. Date of 10/06/2021 is given at the specific 

request and convenience of counsel for the accused. 

Order be uploaded on the website of the Delhi District Court. 

(Vijay Shankar) 
ASJ-05, Central District 

Tis Hazari Courts, Delhi 

07/06/2021(A) 



State Vs. Pradeep Kumar Kattamori 

CNR No.DLCT01-003110-2021 

Bail Application No.1090/2021

FIR No.263/2019

PS Crime Branch (Central) 

U/s 420/467/468/471/34 IPC r/w Section 12 Passport Act 

07/06/2021 
Present application u/s. 439 Cr.P.C. for grant of regular bail has been 

filed on bchalf of accused Pradeep Kumar Kattamori. 

Proceedings Convened through Video Conferencing) 

Present: s. Sweta Verma, Ld. Substitute Addl. P.P. for the State (through V.C.). 

IO/ SI Santosh Kumar is present (through V.C.) 

Sh. Gopal Sharma, Ld. Counsel for the accused Pradeep Kumar Kattamori

(through V.C.). 

Ahlmad is absent. 

It is submitted by Addl. PP for the State that bail application of the accused is 

pending before the Hon'ble High Court of Delhi for 07/07/2021.

Counsel for the accused seeks time for filing copy of bail order passed by Sh. 

Naveen Kumar Kashyap, Ld. ASJ, Central District, Tis Hazari Courts, Delhi and status 

pending bail application of the accused. 

At request of counsel for the accused, the aforesaid bail application of the 

accused be put up for clarifications/ consideration on 09/06/2021 at 1:00 0'clock, Date of 

09/06/2021 is given at the specific request and convenience of counsel for the accused. 

Order be uploaded on the website of the Delhi District Court 

(Vijay Shankar) 
/ASJ-05,Central Distriet 

Tis Hazari Courts, Delhi 

07/06/2021(A)



State Vs. Love Tyagi Luv Tyagi FIR No. 193/2020 
PS Wazirabad 
Us 392/411/34 IPC 

07/06/2021 

Present application u/s. 438 Cr.P.C. has been filed on behalf of accused Love Tyagi Luv Tyagi for grant of anticipatory bail. 

(Proceedings Convened through Video Conferencing) 
Present: Sh. Anil, Ld. Addl. P.P. for the State (through V.C.). 

IO/ ASI Chhote Lal is present (through V.C.). 
Sh. Mukesh Kumar Kalia, Ld. Counsel for the accused (through V.C.). 

Ahimad is absent. 

Reply of bail application already stated to be filed by 10. Perused. 

SHOMO is directed to file proper/further/detailed reply of the aforesaid bail 

application on or before the next date of hearing. 
At request of counsel for the accused, the aforesaid bail application of the 

accused be put up for consideration on 22/06/2021. Date of 22/06/2021 is given at the 
specific request and convenience of counsel for the accused. 

I0 is bound down for the next date of hearing. 
Order be uploaded on the website of the Delhi DistrictCoùkt.

(Vijay Shankar) 
ASJ-05 Centfal District 
Tis Hazari Courts, Delhi 

07/06/2021(A)



Bail application No. 1142/2021 FIR No. 142/2021 
PS Burari 
U/s 498/406 IPC 
State Vs. (1) Raju Koli 

(2) Rambcti 

7/06/2021 
Fresent application u/s. 438 Cr.P.C. has been filed on behalf of accused 

for Raju Koli and Rambeti grant of anticipatory bail. 

(Proceedings Convened through Video Conferencing) 

Present Sh. Anil, Ld. Addl. P.P. for the State (through V.C.). 

IO has not joined the proceedings through V.C. 

Sh. Ranjan Kumar, Ld. Counsel for both the accused (through V.C.). 

None has joined the proceedings via video conferencing on behalf of the 

complainant. 

Ahlmad is absent. 

SHO is directed to file further/detailed reply on the next date of hearing. 

Issue notice to 1O for the next date of hearing. 

At request of counsel for the accused, the aforesaid bail application of the 

accused be put up for consideration on 25/06/2021. Date of 25/06/2021 is given at the 

specific request and convenience of counsel for the accused. 

Order be uploaded on the website of the Dglhi District Court 

(Vijay Shánkary 
ASJ-05,Central District 

Tis Hazari Courts, Delhi 

07/06/2021(A)



Bail Application NO. 1338/201 FIR No. 521/2020 
PS Civil Lines 
Uls 377 IPC 
State Vs. Sahil Kap0or 07/00r 

resent application u/s. 439 Cr.P.C. has been filed on behalf of accused 
for grant of interim bail for 90 days. 

Proceedings Convened through Video Conferencing) Present: Sh. Anil, Ld. Addl. P.P. for the Stat (through V.C.). 
1O/W-SI Gurdeep Kaur is present (through V.C.). 
Sh. Ajay Khatana, Ld. Counsel for the accused (through V.C.). 
Complainant is present with Ld. Counsel Ms. Laxmi Raina. 

Ahlmad is absent. 

Report is received from concerned Jail Superintendent. 
Counsel for the accused seeks time for filing the copy of bail order passed by 

Ld. MM. Heard. Request is allowed. Same be filed on or before the next date of hearing. 
At joint request of counsel for the parties, the aforesaid bail application of the 

accused be put up for clarifications/consideration on 16/06/2021. Date of 16/06/2021 is 
given at the specific request and convenience of counsel for the parties. 

IO is bound down for the next date of hearing. 
Order be uploaded on the website of the Delhi District-Eaurt

(Vijay Shankar) 
ASJ-05, Central District 
Tis Hazari Courts, Delhi 

07/06/2021(A)



Bail Application No. 1128 State Vs. GhanshyamBudha 
FIR No. 195/2020 
PS Roop Nagar 
U/s 394/411/34 IPC 

07/06/2021 
resent application u/s. 439 Cr.P.C. has been filed on behalf of accused Ghanshyam Budha for grant of regular bail. 

(Proceedings Convened through Video Conferencing) 
Present: Sh. Anil, Ld. Addl. P.P. for the State (through V.C.). 

1O has not joined the proceeding through V.C. 
None has joined the proceedings via video conferencing on behalf of the 

accused. 

Ahlmad is absent. 

In the interest of justice, I am not passing any adverse order on account of 

non-appearance of counsel for the accused. 

Issue notice to the IO for the next date of hearing. 
TCR is stated to be not received. 

TCR be called one day prior to the next date of hearing. 
The aforesaid bail application of the accused be put up for consideration on 

21/06/2021. 

Order be uploaded on the website of the Delhi DistrigCourt. 

(VijayShankar) 
SJ-05, Ceñtral District 

STis Hazari Courts, Delhi 

07/06/2021(A) 



Bail Application No. 784/2021 
State Vs. Sumit @ Kalu 
FIR No. 463/2020 

PS Timarpur 

Us 307/34 IPC & 25/27 Arms Act 

06/2 

Present application u/s. 439 Cr.P.c. has been filed on behalf of accused 

Sumit @ Kalu for grant of interim bail. 

(Proceedings Convened through Video Conferencing) 

Present Sh. Anil, Ld. Addl. P.P. for the State (through V.C.). 

IO/SI Ashok Kumar is present (through V.c). 

Sh. Virender Singh, Ld. Counsel for the accused (through V.C.). 

Ahlmad is absent. 

TCR is stated to be not received. 

TCR be called one day prior to the next date of hearing 

At request of counsel for the accused, the aforesaid bail application of the 

accused be put up for consideration on 16/06/2021. Date of 16/06/2021 is given at the 

specific request and convenience of counsel for the accused. 

IO is bound down for the next date of hearing. 

Order be uploaded on the website of the Dethi Distnct Couxt. 

(Vijay Shaakar) 
ASJ-05,�ehtral District 
Tis Hazari Courts, Delhi 

07/06/2021(A) 



Bail Application No. 1267/2021 State Vs. Sumit @ Kalu 
FIR No. 463/2020 
PS Timarpur 
U/s 307/34 IPC & 25/27 Arms Act 

07/00 
Present application u/s. 439 Cr.P.C. has been filed on behalf of accused @ Kalu for grant of regular bail. 

Su 

(Proceedings Convened through Video Conferencing8) 
Present: Sh. Anil, Ld. Addl. P.P. for the State (through V.C.). 

IO/SI Ashok Kumar is present (through V.C). 
Sh. Virender Singh, Ld. Counsel for the accused (through V.C.). 

Ahlmad is absent. 

TCR is stated to be not received. 

TCR be called one day prior to the next date of hearing. 
At request of counsel for the accused, the aforesaid bail application of the 

accused be put up for consideration on 16/06/2021. Date of 16/06/2021 is given at thee 

specific request and convenience of counsel for the accused. 

IO is bound down for the next date of hearing. 
Order be uploaded on the website of the Delhi Distriét¬ourt. 

(Vijay Shankar) 
ASJ05, Central District 

Tis Hazari Courts, Delhi 

07/06/2021(A) 



Bail Application No. 978/2021 

State Vs. Dr. Mohd. Rashid 

FIR No. Unknown 
PS Timarpur 

U/s Unknown 

07/06/2021 
Present application u/s. 438 Cr.P.C. has been filed on behalf of accused 

Dr. Mohd. Rashid for grant of anticipatory bail. 

(Proceedings Convened through Video Conferencing) 

Present: Sh. Anil, Ld. Addl. P.P. for the State (through V.C.). 

IO WSI Neelam is present (through V.C.). 

Mr. Mir Akhtar Hussain, Ld. Counsel for the applicant/accused (through 

V.C.). 
Ahlmad is absent. 

Further reply to the aforesaid bail application of the applicant/accused is 

received. 

It is submitted by counsel for the applicant/accused that in view of the 

aforesaid reply of IO/W-SI Neelam to the aforesaid bail application of the 

applicant/accused, he may be permitted to withdraw the present anticipatory bail application 

Heard. Request is 
of the applicant/accused with liberty to file fresh bail application. 

allowed. 

At the request of counsel for the applicant/accused, the present anticipatory 

bail application of the accused Dr. Mohd. Rashid is dismissed as withdrawn. 

Applicant/accused is at liberty to file fresh bail application subject to just exceptions. 

Order be uploaded on the website of the Delhi District Court. 

Ld. Counsel for the applicant/accused is at liberty to-collect the copy of the 

present order through electronic mode. 

(Vijay Shankar)
ASJ6, Central Distriet

S Tis Hazari Courts, Delhi 
07/06/2021(A) 



wwwww 
State Vs. Vipin Kumar Sharma 
FIR No.263/2019 
PS Crime Branch (Central) 
U/s 420/467/468/471/34 IPC r/w Section 12 Passport Act 

07/06/202 
Present application u/s. 439 Cr.P.C. has been filed on behalf of accused 

Vipin Kumar Sharma for grant of regular bail. 

(Proceedings Convened through Video Conferencing) 

Present: Sh. Anil, Ld. Addl. P.P. for the State (through V.C). 
IO/SI Santosh Kumar is present (through V.C). 
Sh. Gopal Sharma, Ld. Counsel for the accused (through V.C.). 

Ahlmad is absent. 

TCR is stated to be received. 

It is submitted by counsel for the accused that at this stage, he is not presing 

the present bail application of the accused and same be adjourned in the month of July, 

2021. Heard. Rquest is allowd. 

At request of counsel for the accused, the aforesaid bail application of the 

accused be put up for consideration on 14/07/2021. Date of 14/07/2021 is given at the 

specific request and convenience of counsel for the accused. 

1O is bound down for the next date of hearing. 

Order be uploaded on the website of the Dethi Distriet-Court. 

(Vijay Shankar) 
ASJ-05, Central District 

Tis Hazari Courts, Delhi 

07/06/2021(A) 



State Vs. Jitender Kumar Mandal 
FIR No.263/2019 
PS Crime Branch (Central) 
U/s 420/467/468/471/34 IPC r/w Section 12 Passport Act 

07/06/2021 

Present application u/s. 439 Cr.P.C. has been filed on behalf of accused 

for grant bail. 

(Proceedings Convened through Video Conferencing) 

Present: Sh. Anil, Ld. Addl. P.P. for the State (through V.C.) 

10/SI Santosh Kumar is present (through V.C.). 

Sh. Gopal Sharma, Ld. Counsel for the accused (through V.C.). 

Ahlmad is absent. 

TCR is stated to be received. 

It is submitted by counsel for the accused that accsued is citizen of Nepal and 

due to lockdown, he is in Nepal and due to lockdown, terms and conditions of the 

compromise in the Mediation Cell could not be complied with and time be granted for the

same and interim bail be extended. Heard. Request is allowed. Accused is directed to 

comply the terms and conditions of the Mediation Cell at the earliest. 

Issue notice to the complainant through IO for the next date of hearing 

At request of counsel for the accused, the aforesaid bail application of the 

accused be put up for consideration on 14/07/2021. Date of 14/07/2021 is given at the 

specific request and convenience of counsel for the accused. 

IO is bound down for the next date of hearing. 

Interim bail of the accused is extended till the next date of hearing. 

Order be uploaded on the website of the Delhi-DistrictQourt. 

(Vijay Shankar) 
A$J-05,Central District 
Tis Hazari Courts, Delhi 

07/06/2021(A)



Bail Application No. 964/2021 

State Vs. Saurabh Singh Thakur 
FIR No. 254/2021 

PS Burari 

U/s 376 IPC 

07/06/2021 
Present application u/s. 438 Cr.P.C. has been filed on behalf of accused 

Saurabh Singh Thakur for grant of anticipatory bail. 

(Proceedings Convened through Video Conferencing) 

Present Sh. Anil, Ld. Addl. P.P. for the State (through V.C.). 

1O/PSI Seema is present (through V.C). 

Sh. Anurag Sharma, Ld. Counsel for the accused (through V.C.). 

Ms. Nandita Rathi, Ld. Proxy counsel for counsel for the complainant 

(through V.C.). 

Ahlmad is absent. 

It is submitted by proxy counsel for the counsel for the complainant that main 

counsel is not available today due to demise of his relative. 

At joint request of counsel for the parties, the aforesaid bail application of the

accused be put up for consideration on 17/06/2021. Date of 17/06/2021 is given at the 

specific request and convenience of counsel for the parties. 

IO is bound down for the next date of hearing. 

Order be uploaded on the website of the Delhi District Court. 

(Vijay Shankar) 
ASJ-05, Central District 

Tis Hazari Courts, Delhi 

07/06/2021(A) 



Bail Application No. 1419/20211 
State Vs. Sonu Suraj @ Risabha 
FIR No. 136/2021 
PS Roop Nagar 
Us 392/394/34 IPC 

07/06/2021 
Present application u/s. 439 Cr.P.c. has been filed on behalf of accused 

Rahul for grant of regular bail. 

(Proceedings Convened through Video Conferencing) 

Present: Sh. Anil, Ld. Addl. P.P. for the State (through V.C.). 

IO ASI Om Prakash is present (through V.C.). 

Sh. Zia Afroz, Ld. Counsel for the accused (through V.C.). 

Ahlmad is absent. 

Issue notice of the present bail application to the State. Addl. P.P. for the 

State accepts the notice of the aforesaid bail application. 

Reply to the aforesaid bail application of the accused is received. 

It is submitted by counsel for the accused that in the present case, charge-sheet 

has already been filed and same is pending before the concerned Ld. MM. Counsel for the 

accused seeks time for clarifications in respect of status of pending cases against the 

accused. 

Issue notice to the I0 for the next date of hearing. 

TCR be called one day prior to the next date of hearing. 

At request of counsel for the accused, the aforesaid bail application of the 

accused be put up for consideration on 10/06/2021. Date of 10/06/2021 is given at the 

specific request and convenience of counsel for the accused. 

Order be uploaded on the website of the Delhi Di_trict Court 

(Vijay Shankar) 
ASJ-05, Central District 

Tas Hazari Courts, Delhi 

07/06/2021(A)



( 
Bail Application No. 1418/2021 
State Vs. Amit 
FIR No. 209/2021 

PS Roop Nagar 

U/s 376 IPC 

07/06/2021 

Present application u/s. 439 Cr.P.C. has been filed on behalf of accused 
for grant of regular bail. 

(Proceedings Convened through Video Conferencing) 

Present: Sh. Anil, Ld. Addl. P.P. for the State (through V.C.). 

IO SI Shashi is present (through V.C.). 

Sh. Ajay Kumar Pipaniya, Ld. Counsel for the accused (through V.C.). 

Ms. Laxmi Raina, Ld. Counsel for the complainant (through V.C.). 

Ahlmad is absent. 

Addl. P.P. for the Issue notice of the present bail application to the State. 

State accepts the notice of the aforesaid bail application. 

Reply to the aforesaid bail application of the accused is received. 

SHOIO is directed to file further/detailed reply of the aforesaid bail of the 

accused on or before the next date of hearing. 

At joint request of counsel for the parties, the aforesaid bail application of the 

accused be put up for consideration on 17/06/2021. Date of 17/06/2021 is given at the 

specific request and convenience of counsel for the parties. 

IO is bound down for the next date of hearing. 

Order be uploaded on the website of the Delhi-DistricrCaurt. 

(Vijay Shankar) 
A$J-05, Cèntral District 

is Hazari Courts, Delhi 

07/06/2021(A) 



Bail Application No. 1417/2021 
State Vs. Rahul 
FIR No. 74/2021 
PS Roop Nagar 

Uls 392/397/120-B/411/34 IPC 

07/06/2021 

Present application u/s. 439 Cr.P.C. has been filed on behalf of accused Rahul for grant of regular bail. 

(Proceedings Convened through Video Conferencing) 
Present: Sh. Anil, Ld. Addl. P.P. for the State (through V.C.). 

IO has not joined the proceedings through V.C. 
Sh. Rahul Tyagi, Ld. Counsel for the accused (through V.C.). 

Ahlmad is absent. 

Issue notice of the present bail application to the State. Addl. P.P. for the 
State accepts the notice of the aforesaid bail application. 

Reply to the aforesaid bail application of the accused is received.
It is submitted by counsel for the accused that in the present case, charge-sheet 

has already been filed and same is pending before the concerned Ld. MM. 
Issue notice to the IO for the next date of hearing. 
TCR be called one day prior to the next date of hearing. 
At request of counsel for the accused, the aforesaid bail application of the 

accused be put up for consideration on 17/06/2021. Date of 17/06/2021 is given at the 
specific request and convenience of counsel for the accused. 

Order be uploaded on the website of the Dehi District Eaurt. 

(Vijay Shankar) 
ASJ-05, Central Distriet 
Tis Hazari Courts, Delhi 

07/06/2021(A) 



Bail Application No. 1341/2021 

FIR No. 125/2021 

PS Civil Lines 

U/s 376/506 IPC 

State Vs. Naresh Juneja 

07/06/2021 

Present 1t bail application u/s 438 Cr.P.C. has been filed on behalf 

of accused Naresh Juneja for grant of anticipatory bail. 

(Proceedings Convened through Video Conferencing) 

Sh. Anil, Addl. P.P. for the State (through V.C.) 
1O/WSI Gurdeep Kaur is present (through V.C.) 

None has joined the proceedings through VC on behalf of the accused. 

None has joined the proceedings through VC on behalf of the 

complainant/prosecutrix. 

Present: 

Ahlmad is absent. 

It is submitted by the 1O that the counsel for the accused had provided 

the fresh address of the accused of Ludhiana, Punjab but the accused and his family 

are not residing at the said address and said premises was found locked. 

By way of present order, this Court shall disposed of anticipatory bail 

application u/s. 438 Cr.P.C. of the accused Naresh Juneja. 

Arguments have already been heard on the aforesaid anticipatory bail 

application of the accused Naresh Juneja. Perused the material available on record. 

During the course of arguments on the aforesaid bail application, it 

was submitted by counsel for the accused Naresh Juneja that the present bail 

application is the first anticipatory bail application of the accused and no other bail 

application is pending before any other Court. It was further submitted that the 

accused has been falsely implicated in the present case and there is no incriminating 
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State Vs. Karan Singh 
FIR No. 260/21 

PS Burari 

Uls 
323/342/376/377/498-A506/509/ 

34 IPC 

07/06/2021 

Present application u/s. 438 Cr.P.C. has been filed on behalf of accused 

Rahul for grant of anticipatory bail. 

(Proceedings Convened through Video Conferencing) 

Present: Sh. Anil, Ld. Addl. P.P. for the State (through V.C.). 

IO PSI Seema is present. 

Sh. Manoj Pant, Ld. Counsel for the accused (through V.C.. 

Ahlmad is absent. 

Issue notice of the present bail application to the State. Addl. P.P. for the State 

accepts the notice of the aforesaid bail application 

Reply to the aforesaid bail application of the accused is received. 

SHO/IO is directed to file further/detailed reply of the aforesaid bail 

application on or before the next date of hearing. 

At request of counsel for the accused, the aforesaid bail application of the 

accused be put up for consideration on 21/06/2021. Date of 21/06/2021 is given at the 

specific request and convenience of counsel for the accused. 

IO is bound down for the next date of hearing. 

Order be uploaded on the website of the Dekai Districtf¬ourt 

N 

(Vijay Shankar) 
ASJ-05,Central District 

/Tis Hazari Courts, Delhi 

07/06/2021(A) 



State Vs. Obeifoka Friday Okcke @ Obiora Tony Okeke 

FIR No.567/2016 
PS Burari 

Us 420/468/471 IPC r/w Section 14 Foreigners Act 

/06/2021 

Present application u/s. 439 Cr.P.C. has been filed on behalf of accused 
Obeifoka Friday Okeke Obiora Tony Okeke for grant of regular bail. 

(Proceedings Convened through Vidco Conferencing) 

Present: Sh. Anil, Ld. Addl. P.P. for the State (through V.C.). 

Sh. Anoop Kumar Gupta, Ld. Counsel for the accused Obeifoka Friday Okeke 

Obiora Tony Okeke (through V.C.). 

Ahlmad is absent. 

It is submitted by Addl. P.P. for the State that report regarding previous 

involvement of the accused be called from the SHO/ 1O concerned for proper adjudication 

of the present bail application. Heard. Request is allowed. 

SHOIO is directed to file report regarding previous involvement of the 

accused on or before the next date of hearing. 
At request of counsel for the accused, the aforesaid bail application of the 

accused be put up for consideration on 09/06/2021. Date of 09/06/2021 is given at the 

specific request and convenience of counsel for the accused. 

Order be uploaded on the website of the Delhi District Court. 

Vijay Shaníkar 
ASJ-05, Central District 

Tis Hazari Courts, Delhi 

07/06/2021(A) 




























